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ﬂas the 2anticunt exhsustsd 21l aUuilabka remidiss. ‘{5

fis the Index of documants bean Filod and nagination done MK
Droynirly, '

"as the declaration as a regulred oy item No. 7 of Lis
form, I bean made. .
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'.ll;... 6‘..;.:....;....[‘}0. D’?Dartment. AS -_CL‘! ﬂg‘ (N‘U) }

. S D, A '

Te Is the dpplication in the propsr form, _ o
(threg coplete ssts in pap or booka form th
in .the. bwo complitions),

.

2. uJhather name description @nd cddress of all the. e
pertied been furnished in the cause title. ; e

3. {a) Hus the wplication beun Pully signed and varified.

(b) Hes the copies bawn duly signod. {

(c) Have sufficient number of mnies of tha zonlicatiun | Lfﬁ
Cbzan filed, ’
Wnethar all. the nacessary parties are impleadeds

. _ i ‘ ) . ) - -
5. UWnsthsr English tranlation of documsnts in & Languaga,

l —
other tnan £ngliish or Hindi oeon Piled. ﬁ
. i
6. Is the application on time, (ses sectiaon 21) ‘TS

7. Has the Vakalatnama/Memo of apperance/Auttorisation basn

8. It ths apolication maintainbility, _
{u/s 2, 14, 18, or/U/R. 3 tto.,) A

3. Is tihe apnlic:tian accompaned, duly abtiest::.  laogitable N,
1 s . . . f
copy ba.n filed,

nLT. G,
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APPLICATION UNDER SECTION 19 OF THE QBMINEETRQTEVEﬁ%kMHJl%Q
l TRIBUNAL ACT. 1983

- . T
BEFORE THE HONTELE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERARAD

0.A.ND\ LN 0F 1994 !ui;HAilWAY

BETWEEN? ‘

Basava Punnaiah,s/o.Subbaiah, .
aged 34 yaaqﬁ,wmrhing as Dffice Burveyor,
Gr=T1L/W)8, DRM/W/RBIG. swwefipplicang.

AND)

1.The General Manager, ey
Bouth Central Railway,Railnilayam,
Secunderabad. :
2ol
g w1 Administrative OFfFicer{Cons),
South Cantral Railway.Becunderabad.

d.Deputy Ch#af Engineer{Consg),
Vidayawada.

d.Henior Bi%isimﬁaaal Railway Officer,DD.R.M.,
o

Viiavawada,Krishna Districl. v u o G RESPONDENTE .,

For wee in the Tribunal's Offices

Date of Filings

Registration Nod

REGISETRARL

SYLED RY: KLK.CHAKRAVARTHY, ‘ .
| " COUNGEL FOR THE APBLIGANT.
ML N0 E-104,
MARUTHINMAGAR .

[ ———
’ _



g i
REFORE THE HMON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERAEAD

| 0.e.80. \ZUWL0F 1997

BETHEEN: i
l
Basava Punnaiab,s/o.Subbaiah,
N aged 34 years,.working as Office Sweeveuvgr,
- Grmll/VJﬁ,bﬂH/N/BZQu
. |

.nauéppliﬁaﬁtn
AND

1:The Gane?al Mananer,

South Central Railway,Railnilayam,
Secumierabad.

B fembreriAdministrative Dfficer{Cons),
Boulh Cenltdal Railway,Ssrunderahad.

!
A.Depuly Chief Engineer{Cons),
' Vijayawada,,
| Dascsa vt
4.8enior Divisionaaal Fowdsay OFficer,DD.R.M.,
Vijayawada,Krishna District. wnow s RESPONDENTS
| CHRONDLOGICAL EVENTS

e s s s 2 o 1 e e . 9 s 1 80 3 A S o e 1t e et e 8 et S et et et e i S e e Yt < T 0 0 1 £ 0 0

SR, DATE DESCRIPTION PG.NO. PARQ1

1. BE/11/90 RBrders issued posling Lhe ‘Q GH
. ! applicant Lo the DFFfice of gb’ )
- ‘ } RDivisional Engineer,Doubling

3 | Division,Viiayvawada.
! |

2. 23/%/91 fpplicant releived from
! the Central Stores,RBazawada, \ vjy
| and  Jjoined in the office 2
of The Bivisional
| Enginneerr,.Doubling,Vijayawada.

to the Chief Administralive
‘ Officarr, Construchion,5.C.RIiv,Becunderabad
: aboul Lhe verrification of malerial. L

< : 3. Y T Applicant made a rapresentalion
I
1

WD

—
g

4. 2G/ 6D Depuly Chief Enginserr,Consliruction,
| Vijavawada,R3 allowed the applicant fo
; verificaltion,

e

5
&

: B 12/ B9 Applicant made a repressntation
] Lo the Divisional Engineer,Constructiong

- - to arant Tims. ! \ak
\ % \aY

%, 37979 Chief Administrative Officerr,Constructhion,
j Secunddevabad .R2, gave permission 1111} Ek}\f
i 31/12/96 for remarks. | ol
) !
. o SL/R/RE Representation given by the
L 1 appiicant Lo the Divisional

| Frnoineesr,Construction,B.C.Rly, v ;L Qj
. YVijavawada,requaesting Lo snguire
and fix up the responsibility. SQ

d

. TIS/GT Order of the C.A.0.,Secunderabad, R
1o recover Lhe amount from May'%7.




B 13/ 5797 Drder of the Depulty Chisgf k
‘ Enginesr,Construction,Vijavawada AV (jv
| Mo B/ Cons /B33 /BBP/5T  ordering
recavery of Lhe amount of Re.2, 34,763/~
and Re. 1,75, 745/~ respeclively from
i | the month of May®i997.
AN

o, 2TI5/9T letter of The Senior Divisional Engineer,
Co-~ordination,Vijayawada sending & |topy

T nf the above letier and offering k} 8,
: : to submit a detailed remarks. \J\ k .

, 10 YA Applicant submitted remarks to lhe
¢ Deputy Chief Engineer,Construction T
) Vijayawada, L« k°(*/

i

\
T 11, A!&!?? Applicant submitted
. another representation to
the Chief Administrative — k‘QS
; Officer,Construction,Senunderabad, L\
: requesling not Lo recover
. The amount and grant &
. J - months time for furnishing
’ Lhe records.

12, 2RSSR Order of the Deputy Chief
Enainesr,Construction, "
given fo  the anpplicant L\
affecting recovery.,

1
. 13. &%/&!?7 Letier of the SQenior

| DL.P.OL L D.R.GM, DfFice, Vijayawada

‘ informing the applicani tg' \qu;ﬂ
aboul the recovery of the =
amount  of Rs.2000/~ for
The month of July'%7. ,

i .

HYDERABAD, COUNGEL.
< ﬁTni?/?fﬂWQTH
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B (1375797
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| ~

REFORE THE MONTBLE CENTRAL ADMINISTRATIVE

! (3.0, N OF

BETWEERN:

1997

Basava Punnaiah,s/o.Bubbaiah,
aged 34 Years,working as ffice Surveyor,
Gr=-L1/V08, DRM/W/BZA. ceesPpDl
1

. AND

|

|
1.The General Manadger,
Bouth Central Railway,Railnilayam,
Secunderhbad,

(ot

& ek Administralive Officer{(Cons),
South Central Railway,Sescunderabad.

H,Daputﬁ Chief Enginesr(lonsd,
Vijayawada.

4.Serior Divisionazal Railway OFfficer, DD.R.M., :
Vijayawﬁda,ﬁriﬁhﬁa Districl. w e w0 RESGPONDENTES

| LIST OF MATERIAL PAPERS

TRIBUNAL AT HYDERAEALD

rcantn

ANME XURE .

N . |DQTE DESCRIPTION PG N

e et i b i 4 et o 88 R 358t S D 11 P S St e o S S e e o e it e bt e L W WA L SR 7L S e o o s e e e s s B

Memn No.C/HL /183 of  the
| Divisional Engioneerr,Doubkling,
. Vidayawada, releiving the applica

3.6, \\ij7

\
Representalion made by the i
i applicant Lo the Chief
fAdministrative Officerr,
Construction,5.C.Rly,Secunderabad

l.etterr of LThe Depuly Chief
Engingerr , Construclion,Vijayvawadal
| the applicant.

Representfation of the applicant

Vijavawada.

j

37¢/94 Order of tThe Chisf Administralive

|

| applicant.

b R&SAB/GE Repressniation of the applicant
i to the Divisional Engineer,
‘ Construction,B.C.Rly.Vijayawada.
! !
7 |7/E!9? Order of Lhe C.A.0Q.,5ecunderabad
! effecting reacOvery.

‘ to The Divisional Engimeey,ﬂonztjgctian, \)Jﬁ

“ . - . N hy
Fficerr,Construction,Secundderabad, \\+,,¢
granting time 1ill 29/12/%6 1o the L

Order of the Deputy Chief Enginé?r,
Conetruction,Vijayawada hearing R

Y

nf Lhe amount.

Nate aof the Senior Divigsional

T BTIHIGT _ : Lot I
Eﬂmimeer,Cmmnrd1ﬂat1nn,vljﬁyawan

B/W/Cons/SA%/FRP/ST  ordaring recaovery
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1G. 2/6/T7

14, YR -V

2. B9ITIOT7

43, BR/B/9T

etee veere bombe kb UAFS BetER FRETE baote e wavre shemn aseen i ek L ILAFE TS Thch bt i bemee heve bembd ik AR APLIE S S Mt b barin e el dmiih AP 1S T e e e v il b

HMYDBERARAD,
177971897

affering remarks.

Remarks of the anplicant submitied
to the Deputy Chief Engineer,Construclin
Yiiayawada, with details.

Representation of the applicant
given to Lhe Chisf Adminisirative
Nfficer,Construction.Secunderabad.

Brdar of the Deputy Chief Enginesr,

Comstruction,Vijayawada given Lo the.cjl,

applicant effecting recovery. I

Cirder of The Benior B“PBG.,ﬁ“Rnﬂn,foiCﬁ

Tt

¥

Yijayawada affecting refovery of Rs.2000/-

for the month of July’

COLNGEL

Nl
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BEFORE | THE HONOURAELE CENTRAL ADMINISTRATIVE TRIBUNAL

‘ HYDERABAD BENCH AT HYDERARAD

GHiQINQL APPLICATION NOs {F 1997
Baelwean:

FPasava Punnaiah,%f&.ﬁubbaiah,'

aged 34 years,working as Office Burveyor,

Cr=-T1/NJADRMAW/BTA,

‘ e weRpplicant.,

AR
|
1.The General Manager,
South Cenlral Railway,Railnilavam,
Secunderabad

Z.Central Addinistrative Dfficar{Cons),
Soulhk Cenltral Railway,Becunderabad.

A .Deputy Chief Enaineer(Cons),
Vijayawada, |

4.8enior Divisionaaal Railway Officer,DD.R.M.,
Vijayawada . Hedishna District. nonoe  RESPONDENTS

DETAILS OF THE APPLICATION
1”PQRTI€ULﬁRé (OF THE APPLICANTS:

The esdrliculars of the applicant is same as  shown

Lhe cause Tiflle. Address for services of all the applimaT

.ic.

g Lhat of Sﬁi,HrH,Chakravarthy,HcNan2m164,ﬂaruthinagaw,Hyﬂ

E,PARTICULQRﬁ GF THE RESPONDENTS:

The particulars of the respondents for the purpose
| 1

) |
service of all nolices,processes,is The same as given in 1

cause Litle. |

4. PARTICULARS OF THE ORDER AGAINST WHICH APPLICATION I8 Mﬁﬁ
|

The O.4.4s filed sasking to sltay the eparalion of th

roovery of Rs . 2000/~ from ihe applicants salary passed by th

Senior D.P.0O.,Vijayawada the 4th respondent herain issued

1
'

: I y .. ¥ D oem ey e . ¥ £k
mis lelter No.B/P 483/VIL/Pay sheat, inpursuance of %

procesdings Jtna?/?fﬂ7 hearing No.GC/W.Con/B33/DEV/KRBE of 1

i Mo iTeER ruction,Viiayawad
ed respondent Deputy Chief Engineer,Construction.Viiayaus
|

. - ' [ il . r,’
without considering The represantation dt . Ba/12/F6 and &i&

af the applidant.
|
4. JURIGDICTION OF THE  TRIBUNAL®
The zapplicant declares that the subjiect matler

1 is wi i s igrisdicti
against whidh he wants redressal 19 within the Jurisd

M

L

o f

i

235

]

‘

2?7

i} 11




—2

of This hon'ble tribunal under Sec.14(1) (a){iii) of the

Administrative Tribunals Act 1985 as the applicant is working

in  The Railways and as such this Hon'ble Tribunmal has
Jurisdiction,
Do LIMITATION:

The breaant applicalion dis within the limitat
prescribed under Bection 21 (b)) of The Central Administrat

Tribunal act, far the resason  the applicant made

repressntalion on 2L/12/96 bravs drig {17 Lhe 0]

Po.G.C/BR5/G V. /KEP of the 3rd respondent for which no actl

was taken and  on  &6/&6&/97  he ad m anothe raetaiil

representation  fto the End respondent Lhrough 3rd respond

which is still pending and as such The application is  with

fime.

G FACTE OF THE CARE:

A, The applicant therein worked as Head Clerk
Hmﬁhahmp,ﬂayﬁpaﬁu since 19846 onwards. He fell sick  and
such hae is nét able Lo perform the duties during the Month
Movember*1990. he was relesived from same post and Joined
the Hfice of Divisional Evgineer,BDubl
Diuiﬁinn,Vij%Qmwada, HMe juoinad there on 23/$/91= when he

in C.89.8Lores the applicant is having good records  and

punishments ., He is

i

working stisfactorily. Since
appiicant’s daughters marriage was fixed and applied le

during  the lmonth of May and  June ¥ 19%0. His leave

sanclioned. @ No substitute was poslted. Junior Clerk in

q0T

‘3. 0t

iva

iT

ing
i
WaH

ek}

ih@

v B

a5

%he

office of the B5.T. workshop,Ravapadu, was asked to lookafiper

the work. After expiry of leave the applicanl was posled

same npost. There is no handing over and  taking over charge.

It is a big store having vide area and also huge malerial

=

and  around . area roughly o a Tune of one (rove. Thers
|

|
lin

strict securily. The material is also hearing which cannat

he lifted by|a single man. Therefore Lhe properly lying

i

:
Y




\,

e

~3"

it canmoel he said as lost.

By During 1989 Cyclone vast damage was caused teo ||t

shed. Beveral properties were inundated in the waler.

A

i, The applivant herein submiis that basing on {1

he

he

graer  dL.22711/71990  in 0.0.No . 15/90 af ﬁﬂﬁWDL{EZﬁ he |[Jwas

asked to be releived immediately on #3/1/91 under cover

meamo v andum ﬂHBE/AL/195$5.

. AT thal time The process of handing over taki

[J
over was nel ltaken place bhetween applicant a2 DSH/QL/FﬁAﬂ

@ince the '‘material involved is of heavy the handing ove
\

af

T

vy

taking over prooess may Ltake a considerable long fime. fhis

was known Lo officers concernsed. -Inspite of it applicant was

forcibly asked to join with immediate effact on Lhe same diay .

This is Eﬂﬁtf&?? o rules and against the orinciples || of
natural jQﬁtiﬂ@“ Thus he was not given reasoanable
opportunity | o verify each and every item and he was |not
allowsed to account Ffor Lthe material,

g, He was asked to be relieved while working in  |Dew

gffice. Bulb bhe was unabale Lo attend to said work of handing

| . “ .
over for Lhe raason the work in the present office was h@%

fl. In the other end The staff presently warking

that office did not kothered to atltend for the wverificalim

The Fﬁﬁpmﬁﬁfﬁﬁﬁ alsa d4id not Take any steps For gelling 1

verificalion, According Lo the applicant  the stocks
v

thers andg ﬂﬁ‘lﬂﬁﬁ was prooured. Since The stores premisss

)

fraving walch and ward an sursndered by compoundwall, ther

is no pms%ibility aof loss. Bul ths premisegs was in low 1y€

hecause of ithe north side Budamsru and Lhe waler will

logged  in tﬂe vard. Therafore the material being The hej

'y

in

e

b

e

|
ol

be

vy

and bulky one it may nol be possible 1o Take away. ¥ ﬁhe

o -
respondenls 'more particularly 2 oand 4

| e % For AN
sction i1 ca% he traced and There 18 NO nepd Tt ¥

- . ales meti and allowed the
The respondents failed to take action &

to Qo on. *e_—j

actig

matll

have Laken prijer

e




~ ! |

\_’L-a

—

|
Q). Ur Z2/5/199% the applicant made a repr@aantat?mn

+

. . ; . [
mentioning the above facts and also seeking time to compldta

| e
The verification., On 29/4/99 the 3rd respondent granted ilime

J Defet Il
anel also 'directed the Dematsr Slore Kegper Doubling
|
L-ineg,Bazawada to make available the records. g
R, On 3/9/%4 the 2nd respondent (.ani‘ﬂ(.“},FSar.:undi-:'r.r?%had

granted tié& Till 31/712/96, On 12/8/94 the applicant miad &
|

|

J ’ . P
representalion to  the 3Rrd respondent to grant  time of
|

4

months, iny 2L12/96 Lhe 3yl respondent Bivisid

|
Enginesr,Conslruction gave a lelier diracting to furnish fth@

v

remarks ba%%re 3I1/12/794 and recovery would b affected a%ter

that date. ; ;

LA I On 2&/12/96 the applicant gave a repreﬁantatidﬂ To

the Diviaﬂmnal Engineer.Construction,Vijayvawada marking[ the
|

copy o The C.A.0.,Construction the 2nd respondent emplaiging

—

| . .
the reasons, denying Lhe respansibilily for the shortaged and

reguesled 'lo order an enquiry into Lthe malier fiwing upl| The
‘ |

Feapansibilitly on the statff concerned else he will bhe pwt to

|
irep@rable‘ loss. Curiously there is no  reaponse to | that

latter. No action was taken By The rassondents.

| !

f

Y. CBut on 7/5/97 the 2nd respondent nassad mrdaﬁ; in
| J

Bull.No.W.Construction 480/VI/XI.Val.11, advising the; 3rdd

Fes;mndeﬁﬁ Deput C.E..Bezawada Lo proceed with effEctinc
[ : i ¥ i ’

recovery as per rules. Il wa communicated to Lhe appl 1ranT
|

on 12/5/97. On 1275797 the 3rd  respondent D?pu?y (h1e€

Erngineer | passed order No.B/W/Cons/535/BEP/ST, for eﬁﬁ Foing
reamvery‘ for the amount of As.2,34,763/~ and Rs.1, 7% TAES -
. I |

. . ) I
with effech from Lhe month of May 1997, The safe  was
|

communicated to the applicant on 2775797 hy Senior D.EUN. /Co-

I ; " - ; - b Fap—
ordinatipn/Vijayawada with the endorsement thal The applicant

ahoi i #ubmit‘a detailed remarks withoul any Furiher’ delay.

Moo -
- " ] " 3 T, )
In mbe#ience e Lhe abeve on 2/6/97 the applicant  submitlad

|
his remarks hasing on the dala sheels with & reofdest 1o

” R’_.‘u ‘__':__fl_..-—?-"

|

|
r' |
l

|
| |

|




Fprived 714 21 justi his impugned  order 18
Fprivciples  of lnaturﬂl justice. IFf this impugned org

; : AP i A
pffected his entﬁre service benefits may nol be sufficient 1o

| POy Ll

\

‘mensider thém amnd  right of the ampunt On  &/6/97 ﬁhe
i ‘

applicant made & delailed reprssentalion  tlo The ﬁwd

respondent  furnishing all  the delails and requesting ltm
|
postpone Lhe broposal of furiher recovery by granting anmthr

pe

|
& months Time' to furnish the remarks for the balance items &s

= ]
|
it depends upon the availability of the records. This was
|
' ‘
not tnnﬁidareq, l
| .
. . ——
k¥ The 3rd respondent on 29/7/97 withoul mentioning
]
[ . “... i - v g . g : ~ i - g }
the represenfation passed orders saffecling recovery stalinky
Lhat the competent authority has alrveady decided to recuvgr
the amount o account of the shortages of stock sheetl. TA?
. N S |
applicant  submilts that 41 i¢ illegal. Whern he made &

. i . - |
nelailed renresentaltion to  the respondents 2 and 3 the

| |
passing  of such an order dis conlrary to Lthe law and  againsh
|

the principles of nalural  jusltice. Furthar The 414

respondent  Senior D.P.O.,Vijayvawada passed  dmpugnad mrﬂar?

|
Mg, BAP 4&3/%!Pmy ahaat,dt . B2/6/97 affecting recovery of

i
Re.2000/~ nor ﬁmﬁth from July*i997 onwards without giving an#

oppartunily. } . i
id. The, applicant submits Lhat the entire affair i3

j

i

i

going on one sigded. In this goomnection it is submilled thaﬂ

ithe respondents are not taking into consideration the Factuaﬂ

position  of the rcase and failed to enguire inito LThe matterﬂ

The _apy}icaﬁt%| gfforts Lo bring to the notice of thJ

o l 5 -+ 9 4 - S
respondents  Tthe circumstances thalt are occuring was nol
|

i

considerad, Fu%thﬁr the respondents have laken hasly slep ﬂ?}

i - al . -
gffecling recovery from the applicant who was already over

burdened with another recovery of Rs, 1200/~ per month for ﬁml
| .

Fagltl of his. fhe applicant submits That the aclion Laken by
|

the Fﬁﬁpﬁﬂﬂ@ﬁﬁﬁ is  illegael,arkhilrary  and against Lhe

. ! e & blatant . immclion coupled |
cover the skortaoe amount. 1T is & blatant inacliis L

with immoralily.
‘R————| M___——-::?-—-’




— b~

m) . The applicnt submitls since 1990 no

‘conducted hy the respondents and no one was asked Lo

why this was happened.

no loss as such but it is only a negligence on The

the other officials.

staff including 1the

applicant was woried with the financial

respondents have taken this as an advantage and

injustice ta him. Therefore the applicant has no
than to approach Lhis hon'ble tribunal.
7.DETAILS OF REMEDIES EXHAUSTED:

There 1is no other remedy left to the applicant

to approach this hon'ble tribunal for necessary
8.MATTERS NOT PENDING WITH ANY DTHER COURT ETC.:

The applicant submits that no applicalion or
is pending in any other courl or tribunal.

?.RELIEF SDUGHT:

The applicant prays this hon'ble tribunal to
that the action of the respondents 2 to 4 in
recovery of the amount of Rs.2,34,763/~ and Rs.1,75,7
aorder
is illegal, arbitrary,against the rules and contirary
principiea of natural justice and consequently direct
respondents not to effect the recovery of the amount
matteri is enquired into by a departmental enquiry
responsibility is fixed and pass such other order or
that are deemed fit and necessary in the interest of
10.INTERIM RELIEF:

Pending disposal of the main 0.A. the applican

the hon'hle tribunal te issue a direction to the 3rd

Since

qt.13/5/97 and effecting recovery by order dt).

enquiry was

drplain

According teo the applicant thete is

part of

this

problems the

ALl S 1Ng

other go

excepl

ralief.

petition

declare
nrdering
t5/— hy
22/8/97
to the
ngy the
1)) Lhe
and  the
orders

justice.

t prays
and 4th

respondents nol to affact the recovery of Rs.2000/~ Krom his
Lers.

salary with effect from September*97 till further ot
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e :
T PARTICULARE  OF  DRAFT/POSTEL  ORDER  IN  RESPECT OF

%I%\%‘f’

A\

AFPLICATEION FEE:

1.humber of Indian Postal Order(s):
ZuName ofthelssuing Post OFficer
F.Date of lasue of Postal Order:
4.Fost OFffice of which payvables

TEL.DETALILS OF INDEX:

The Index containing delails of the deocument filed

L, 5o\
enclosaed with the applicaltion. ‘%(lé > |

|
relied vpon is
13.L18T GFEEMCLGSURES:

T.Vakalat. 2.Postal Order. 3.0.6. with copies.

THE

4.Cavers with acknowledgement . S.Material Papers with detiailed indesx.

! VERIFLICATION

Ly Hdsava Furnaiah,s/o.8ubbaiah, aged 54 years,work

ffice ﬁurdeynr,erIIfUJﬁ,DRM/N/BZﬂ,haviﬁg Lemporavily

come down

o Myderabad, do hereby verify that the cont

nf  paras 1tob Lrue Lo my personnel knowledge and paras 7
13 are believed 1o he true on legal advice and that I

not suppressed any material facts.

eriﬁied the same on Lhis the 17th day of Septembe

Hyderabad,
DL 177974997,

, T
" ‘e

"R

g as

SRR

to

My e

R




No. C/OL/105 Office of the

Divieional Engineer,
Goubling/Vijayawada,
Date/ 23=-1~1991

MEMORANDUM

[ [

Sri K. Bacavapunalah, WC/2T/0P/AYB® who has been relieved

terns of this office G.0.No. 15/1990 of 22-11-90 amd Tepor

to this office on 23.1.1991 ie posted to work in Stores Se:
to the same pay and grade with immedizte effect. He will T
under the edntrol of CE/Stores and will look after the worL

Il

connected with the finalication and clearance of 21l the ¢

sheete,

Divicional Engineér
Doubling/Vijayavada

eq/-
DIVI®IONAL ENGINEER
DOUBLIHG/VIJAYAWADA

S

J;oF

b
i
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L2 M

A

. K.BaSavd punnalah,
0S/6r.TX, .
DM Acorko OEE1CC,

v awrdin ' . - . :
L !

- TQ,

The Chiof Adaindstrative O££1CCT,
Construction / §.Ceitoddenye |

w&%&f’?ﬁﬁ‘iﬂh
six,

Subs

Y potiad ard fovovy phlo ererit.
. "1y s.v.Snecis pertaining to poried 90-Che S

¥ oh eloered by 09 afd FeeSho weTa eoceyscd By

Y g :
e betay fof thich I havo ¢o [UBACK FCmeIkOs |

| vi jayawada.
pts Q4. 573

. (Theonuh Dy sCHADEN .

5.v.5heots portalning o HO/CHAST/IAPO = |
t A i ‘ |

[ X B

Tha follouing fow R tas #‘o prought §19 your ‘Iunﬂ_ _

~mhere oro about 100 mojor/olner A%ees o
portaindng to p.ticy 18cm pnd rails. Tho
Frcess/éaficionsy of thio 40 10,8379/« ard
1,70,550/~ ord th S.V.ched 40 conioting.

| of 31 pegcde .
2 8.V.5hees for OLe92s

" mera gro chout 33 dtemo outotznding Covcrln
gor pariod 01«02, Oul of thich 21 ftend wel
n3 iﬂ«

')
L.

conpatont ut lority, palanes A6CAs OF0 &
cing of nojox itcno for Rollo, Pl.Moy oy

8inca this depot 16 1oacked An hotuton compound
with North 0idn pudcnery ond torth vott Gids Al
lying orco vheno tho votol w411 B3 13 logoade xvtin An
fid ouper 46 was found aLfeicult to treco eut tHo
metoriolo Yhich oTo wondc” rrgurup Bachos i vifros
loggsd eneile :

§ Ay bo pormisted to g2 thrrough the lcdgore ¥O coond
bolances end rocoipan oed Looucd proidls ecsusal hround
bolances bafera X furaseh renarks on omsiio pcndhng

ALy

LA -~
< ‘.":'maov B Y




[rr

!

. Foue Ko uo?&p . o ‘ ¢
: . ‘ |

The excess/isficiencies of this 5.V.5heet I8

Rﬂ. 'Lﬁw,‘%g
The 8.,V.8

- nd REe 3,29, 500/ roeppovtively.
boAn in © pegeR. HORW o wm&um«g

W yo thenugh the Fetoradd with petusensa to _
ledger helanved mg on Shat Aote, to that 1 shall
clesr the shove ponding J.V.0heeta, Bince I web
ot heepipg good health and falling froguent sicdk
T may be pormitted €O closy th? sbove S V. adnesth

in DeosTiy:

o m@:ﬁombw vime,.

1

Thanking you. 8ir,

4

Cwours folthiullys

oy
{¥. Bmwlyuzw i)
int, HOACH/ SIS
| preseching workity
as G8/Gr.IL/ Cd Saekn
O ELCu/Bihe

Cogy to SMO/C/DBlhs

\ pdvenca oopy £ CBALIILAC for kied inforndtion,

ppos P 2 BE-EET

PM«L—C«‘J“f écd [Fe C{-L\)&b\g He

KRJ-%*:‘—’Q - |
o) 5’?}& @«E;Qi}.{\p | S ’

Rk | f

LA R

)
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be, ¢

 VIJAYAWADA. N . '
T _ ' (THROUGH SR.DEN/CO-ORD/BZA)

: ' ) /
SOUTH CENTRAE RATINAY

' No.B//Con.535/DSV/ST . \/ o

.'Sfi Ko-Basavapunnaiah,'-‘ b//// : - ,q |

_‘hereﬁy per

U 5
o -..“Cg.(’:o‘roffice of the - \/JJ

“ Dy.Chief Engineer, |
Construction, ' 7
Vijeyasada. |

Datedt 29.6.1995 ]

0S/Grade-II, ‘DRM (Works"Brail'&ch),

Ref1~ §.V.Sheets pertaining to HC/CN/ST/RYPS.

. Refi- 1; Your representation defed 22.5.1995
' 2 This office lettor of even nuuber

dated 1406‘019950 ’ .
. - . : |

Purther to this office letter ocited above, you dre
mitted to go through the laigers .to recoxd baldn cea
-end rece ipts and issues besides actual ground balancevaqfore
furnishing remxrks in entire pending items a3 requested Vide
your representation dated 22501995, -

. DSK/DL/BZA 1o hoing inetructed to wake avalldble
- all the reconds pertaining to Wegon Progect account and you

‘may approach him inp this connection.

: .+ In this oomecgtion-you cxe onceagain advisged 40
furnish initial remarks for excess/shortages reflected 1%
5.V.8heets to this office before 10,7.1995 certain, fall
ingwhich further recovery will be offected towards the
value of .shortage eppéaring in 8.V, Sheets pertaining toj

BYPS. ;

-

S T B
BEPUTY CHIEP INGINEER
© CONSTRUCTION:VITAYAWADA

», -

¢/~ GAO/C/SC for kind infarmaticn with reference to
ldtter Noo.W/ConA80/VI/XI/VoL.II of 8.6.1995 of
CAO/C'/SGO o \i ': ' S .

. G/- SAO/ON/BIA for infamation R
0/~ DEK/DL/BAA for infornation and nocespary action,

' L]

a2
. 4? . < . /f//’
7 ff%’\éd‘orfv S (o Bhol oy ciiTee EVOREIR
(& Wwsontaly ¢A| GL pRY (o] 40 corxsmnuclm:Lomm;s:m?mm

[of
e, A iedee T
ERAY e f"”?'.’«f‘}/j‘f . .

)

f!l]f\' LI ' *
’ 1

I




N . . 7 ’ - //7 \ /i

' Sir;‘ ' \ ’ ‘ s “ ' ‘t

- flown ‘away, RO action was taken for covering the Doof of ztores [

Froms = - ‘ ' / o ‘Vijayawada, ‘T
: - dt.lZ*G—‘Jﬂ. H

K. Basava Punnalah, ‘
Exe HCST/WP/RY P 3 ¥ 4
Now 05/Gre Ix/uawworka/au, ' 1 : ¢

The Divisional Engineﬁr. | , o )
. (Conatmction), = : ¥
- South Central miluay. e i

Yiiayavadae. e
Th rough sr.wu/to-oia./az,x. |

Bubs ytook Bhoot wo.mv/cxd/awwmwz dt. 30-—13.-9J. -
- ‘Recovary of cost = regarding. = . 4
. R&f1 Your lettex Ne. B/W.COUJSES/&SV/HT/QE At 26~6-96

addmam&d tO Br.DER/‘Co-c&m./ zA &rai copied tolma,
. , - :I

‘0.

on the ab«we subjact, I bag to bring to your ‘cinci Loticea
the tollowi.ng few lima foxr your consideration, . !

. !
‘ . A8 you avo awaro that an amount of E.1200/« per month
ig being recovered through my salary from the last five' years
which weruxk will be continwed till my retiremant for thiz sanws
shortage of materials on Stock Sheets, Dus to this, I haw
been experiencing mach diff.‘ic'uu-y in daaling things propeurly

due to mental agony. - , ; . - ,,

uowvo:'. nu almndy nt«xt«m in my pmvims Lvuply thtat_ it
was a fact that during my laave psxiod i.e. between May {90 to
June '90 which was tsken for my daughter's marrciaga, rw'
substitute was posted by the admindstration, Altheugh & there
was a cyclone during May,l990 and the xoof of stures x:oona wazr

room till I resumed. for duty. - Subsequently withom@ combleting
haiding over of all the materials to my Buccessor i.a.CSK/DL/EZA, I
have been- forcebly posted to DEN/DL/BIA on the plsa thait I am ;
consuming more time for handling over, Ths fact iz that soms of the
watewriale sre in waterlogged ama in wagen workshop coipound, |
¥or clearance .of these matariale, atleast thrss Lo folr months
time 13 required, During my stey in Divi sional {Jﬁfie.,@. gore of
the materials were isamad by nsmx,/am. in my absBra, | * i

~ Again I was aaked to attend to the atcc:k v@rfifi.cation for tha
yesr 1991-~92 aimltammaly for hamd Lng-evar the left wwr mmrial

-Howaver, due to aoma mimundﬂrstandingm beatmaqn tha,i than
LN/‘DL/BZA and my smlﬁ thare wexe somsny 1mgulari. i?u occurrad,

Finally, I pray the administration to grant me: 4! months
time for collecting the informstion from the recoids pertatn.ing
to W.P¢ Organisation and o qiva cmnvincimg wnmrw for the
above stock sheets, - . ‘ !

l‘ ; . " . . ’ ' 7 f; 8002
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S - Once ?aga’in, I request you o grant ms ¢ months tim i.e,
S upto Decembar, 1996 for finglisation of the mui@jgct ato kc

r shuata duly considarxing wy spposl on humam%mrmn grounts "
keaplng A0 view the mooveyy o8 B o 3200/« poxX meath ea.r.;mm.,y
balny rﬁcovnmd.ﬂmmy‘ﬁae&lmmﬂmnﬁ Ahae peby %m mantel agony
being ewperienced by moe ' ... = . o

| emeedtagyewstn
- R Yours feitheully, | i

o ST T (K DASAVAVUITLIAH)

| Com} to CAO/C/uC for kind.infomation, ‘ o : :
: Copy to SAQ/C/BIA for kind informstionm. -
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Lﬁvumn T on ideu;-

WORKS » ‘“LPér Bearer

U SEP Hebaquay ers Office,
L . works. (ﬂOﬂ) Branch,
S aapnde abad,
. c RML.

# V‘E’:l J A A \Nﬁtmavg

South Cant;al Railway = (g

HO JW.Con, 480NV I/XI/11 "
REN/CLRZN
‘ i

Subt S.V. Sheats pertaining %o HC/CN/BW/WP/RXP&. {

Ref; This office letter of wven No, dt.31.7.96 e
addressed to you and. copy ondorsed to ysm
nm/w/am & Partye

2. Your letter NooB.W. Con.535/bV5/BT/95 ét. .
. 26.6.96 addressad to 5r.DEN/Cow~ord/BzA and copied

: to all concerned.

3. Party's appealdt. 12.8,96 addressed to you f
‘ (thmu.gh an/Bm) ané gopied to CE,C.III.5C.

¢

O) ‘ w1th reference to the above it 15 informed that t
appeal of 8rl K. Basavapunnalah, ex. HEANARE /WB/RY S (;}m-—

santly working as O8/115 with. DRSA/DEA) was @uunidﬁtad4ﬁy
CE/C, I11/8C and permitted to furnish revizaed remaris on'the
S.V. Sheets pending on his acocount, - He must fuznish hiﬁ

remarka bafora 31.12.96. o,

0 ihis may ke acknowledged by purty ‘and copy af acknowludga—
ment 1y be sant through the hesrer of thim Lutter wwo ad
huan dmputad from this Ofﬁiaep

- i
‘r"’ B

. (.‘" B t
\ng/ : for Chiﬁf Aéministrative Officer/.
\SQ v//q o . IR Constructlon.*

copy tOi\Sr.DEN/CO~OLd/B£ﬂ“£0r int»rmation. It is xmqueated
' €6 dapute Bri K. Besavapunnalah, Dresently war ing a8
,‘Oh/II with bim to DUNAC/BZA's Qffice Lo furntah revised
ramarks on the deficiencies of S,V. Sheets pertalning

_ to his %%Ei?d* B2 A y
. Sr.DAO/EE, szxo/cfw& me:ty., -
2. ‘Srl Ko Babavapunnai&h through DEN/C/BZA. It 16 ine
formed that his representation was QOnsideradey COMas
petent avthority end he must furndsh his remarks oefore
31.12.56, certaln, - In case he £alls to furnis h the
ramarks before 31.12.9%6 recovery would he affuctad
. after that date, lHe¢ i advised to acknowls dgi the
letter which ke sant through tha baarexds

jh«h‘“‘ - Bl \ i \ (B . : ‘|}
A ’1 g .‘}11» } oy Do for Chile Adua. Officaer/on, .
huis] i RRUE "ty ,




VIITAYAWADA
\ 26-12-19965,

6 -

K. Basavapunnaiah, .
0.5,1I, DRM/Works Office,
Ex;s HC/ST/WE/RYP S

To

- The Divisional Engimeer (Constructlions)

5.C. Railway, Vijayawada.

Str, _
Sub:- S.V. Sheets pertaining to HC/STMBD/RYPS.
. Refi- Your letter No. GC/535/SV/KBP of 05-09.96.

With referenﬁe to the copy of letter No, W/Con/4804V1/11

of 3.9-96 of CAO/CN/¢C and the stipulated time advising

furnish my remarks before Jle12.96, I wOu;d like to furnizh my

remarks for the alleged bhortegas 4s unders

" I uubmit that the shortages alleged 1in the $.,V. “he?ta for

tha yaar 90 91 had occurwd when I was on long leave for

daughter" 8 marriage (May 90 to June 90} and also non xﬁﬂ accountal

of stocks burVied in the stores yéard at Rayanapadu cdurit
CyclOnP which OCCured in May, 1990.

LI also submit that during my absence on leave as a
no substitute wad posted to take charge of the stocks an

issue of stocks was reportedly managed by Cl IV staff atlthe dépot.
This unauthorised issue of T&P items by such staff had i

on tha total stack of T&P, so much 80, that the
CHOV deaff gould not FLOCKY properly. tq
TP rggisters by way of posting thu issue challans and ﬂ

agoount fur 'hm

neously bringing down the book balances, Gn account oOf s?ch

irreqular Lransactiona, the book balance of certaln TLP
remaing static. '

Thirdly when I was transfered to DDN/DL/B?A Office
dover of O Q. No

taking plape between me and the DSK/DL/BZA.
not given reascnable time and opportunity to verify each
every itemfhand_over_charge,
mor= time, Normdlly, the process of handing OVLr/takinﬂ

\

afore mentionaed

{items

Nz

[ AL EREE B i T

T@ to

PY

ng the

oresaid;
the

ts impact

the

il ta-

]

15/1990 ‘0f 22-11-1990 of DEW/JL/B/A, I |was
forcebly releved under co ver of Memorandum No. E/DL/lOS, of
23-1-91 when the process of handing over/taking over charge was

In other worﬂs I was

on the plea that I was oceulpying

and

Qver
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charge would take 4 to 5 monthb time in view of the flicts
that the Stocktare very hoaVy, scattered from Rayanpgéu, R,S.
‘upto thé stores depot, and work shop compound and aboye all
the stock are worth many lakhs of rupess, '

Hence it is not reasonable and just to relieve ne by
force when the handing over was taking place. This det
was brought ¥ to your kind notice ever since I was relieved

from Rayanpadu through my sarlier reprusentations.

In view of the foregoing paragraphi I deny the responsi-
,blllty for the ShortageS and would request you to order for
an - enquiry into the matter and fix up rmSpon ibility on. £taff
concerned ‘else, I will be put to irreparable losv.

Ry

Thaﬁking you,

YOurs faitbfully,

‘ZCOpy comnmnicat&d tos- L 1

.C.AO.R, (¢c) sc for kind infonnation. : (K BASAVA PUNNAIAI)




- Dear 8ri Vipin Xuwar,

3 mx)r be handsd over o bim wmé obtain ol sar acknowkedgbment,
~ foxwaerd o this office Lowediately. - o

‘épy to Party through Dy.CR/C/BZA.

 gouth Omebrdl Hallwvey
D, C. Vunkat ahy L - Hoadqu arters 0 ffice,

A0 3/Con, /56 - | Wo Tks Constd, Branch,
: R Becunderabad,
DO, Ho. W, Con, W80 /VI/XI /Yol TX ' Pateds ,/ d5=1597,

i
!

‘ |
. s BV ﬁyad “partsining to 8ri X, aﬂmvmﬁuaiah
o R(‘}/‘?ﬁ/ﬁi’r HYPs(Prasently wrking s ﬂﬁf{lvf.fil vl th

| LT VR !
_ Refs Your Letter'No, GC/535/SV/KBP dated 15-4+1997,

i
You are hereby edvised to proceed with arrwt.lng
rmvox;y at per rules from the ewlusents of 5ri K.Eaéwawmut ah
it HC/CAST/ZYPI sgainat the shortage reflected in the 5.V,
sheets folloved by dabta shesls Atarting May, 1997HuidOncoli

Thi$ had the appro¥s) of CA/C.III/:C. A m'py[‘of leotter
|

‘.‘-'me sincayg}.y,"i‘
T
(I Co VIKATAR)

srl Vipin Xumar,
Dy, Ok/C/BLA

Copy to 8AD/C/BZA, &r. DMO/BIA

[y G DA
|

/o i

[
H 5

ot Ak Kty 004 |

!
E
|
f
|
|
1

far Chief Atwn, Officer/cH/sC

i
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SOUTH CENTRAL RATLWAY Office of the !
Dy. Chisf Engin"eer,
Con#truction, :
Vijayawada ) !
R i
No. BM/C on/535/B.B.P/ST %&%\(\\\ """\@ ;

er, DEN/Co~0ord+8Za

[ Wi

|
|
I
Dt. 13-5-1997
|

“ab: Reocovery from the pay and allowance< of @riK.Ba'o?avapunnaiah, !
Ex.HC/2T/WP/RYP pre<ently working a- 02/Gr. II in DRMAV/BZA |

H
5

Ref: CA0/C/°C letter No. W/Con/480/VI/AXI/Vol. II Dt. ¢-5-1997

9 L

ril K. Basavapunnaiah, Ex. HCSTAP/RYP has nob submf:-tted the

.

remarks for the outstanding stock sheet eventhough he hasﬁ been

‘r

!

H

| |
h glver a chance to submit his remarks latest by 31-12-1996@. i
:

- ! f

Acoordingly it has beem decided by CE/C/II1/SC to enforce re- E

covery from the custodian for the auounts as imdicated be@i-ow. (Copy 'I

of CA/C/SC's letter enclosed). :i

o |

8.No. €.V, Ref., No. and date Amount of rscovery }i

1) B/W/535/DSV/€T/95 Dt.10-6-1996 Re.2,34,763.00 !;

| 2) STAP/cV/139 dt. 2-1-1995 ®e.1,75,785.00 /
o (Re. 1,37,257 + Re. 38,493/-) “

The recovery may be comﬁenced from the month of May,g 1997

|
I

|

per rules in force. Thie office may pleace be informed atfout the E
| i
comnencement of recovery, «0 a=s to adviee to Eeadquartersy !
| |

|
L1

w

|

|

Eficl. One copy of CAO/C/2C's Letter ®q/ ~XXXXXX !

DEPUTY CHISF ENGINEER |

_ CONSTRUCTIONIVIJAYA4ADA |

C/= C40/C/8C/ for kind informatioan i !'

¢/« Dy. CO®/2C for information :

¢c/- 8r. #B24 for information ;

C/- €r. DPO/BZA for information
c/- SAO/G/BZApfor infomation

c/- 8ri K, Basavapuanaiah, 0%/Gr. II#BZA through ®r. DEN/%J o~ord/RZA

1

|
|
|
i i
|
]
|
|

TCJ /- - | ;
m;/ Dy.C .E/Conetruct;:_om-‘fijayawad;;

]

for information
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copy tm ﬁaﬂ/cwxn R d am mfo»mam ¥ This hes agﬁe:-«»
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Y IJAY AWADA
Dtc {3"5“%

¥ Froms

K «Basrvapunnanich,
-.Ex.HL/Sl WP/HYP
Now 08/ I/ DM/ vorun/B2A,

'Tu"'. | o - ' | |

The Chief Amlniatrativa Osfficer((:mntruot.mn) » | .
South Centrnl Raflwny, o '

| Réﬁp#oted Air, = ! ~ ‘ '
o .. buds Hwnrlm for outstanding 8.V .bhoet. ;
' Rofs ?tmu- Lr¥o.%,Con, L8O/ V1/X1/Vel, 112
' of 5"9‘960
"  WaCon AB0/VI/ XV el - HI .
. of TwBa%7,

B ke CU/CH/BLA Ly Ko /W Can/ 530/
_ 8.0, F/JT U.f 13‘*%970

T

| Ehih acknowledg ing the letters dated T 5--9’,7 and 13—5«-9’?
o 1 havn to state that I wus oi leave from Se5e97 to 21*5»“’?

on aocownt of my sm’ mnrvtn,gu and henca the reply is &elnyed.

I hnvo mrnishad romarks for the pend!.ng stoclt shuetls I;!cr

the 77 itens as rmema in the dnm shoot wdor mmméla
 Nost to By.ca/m/m on 2+6-97,

In th.lalqoaonnootxon. 1t L0 to be mentionod that ceae of [the

heavy ftens )\ike rann and Y\Woy for which 1 have to furnfiech

~ ramarks., : L !

Even aftor ny repeated 6fforts mnde with D3X/DL7 324 wher

. - |
the records portaining to wugon project Cell arse 16 be avnilnbloe.

i
i !

I eould not trace out the records nnd the DSK jg mea mt in a

1
position to Zrace out ‘%;he remoms. All thase choriigce wsw

egcured. en 1 wag on long Jmnve in omneoum with oy émg’hwr s

"Hurlnsa £212 owed by nnturnl onlamity duping May, 0950, The -

depot vas locnted fn isolated place with striet Vigilont an

-

aurrounds., by main compound wall of RYPs, % anp e Zngt; Soutn

and ¥aat lde and at Nopth sad, Bidemeru Rivar in aoweragd.

(;iﬁ!!?ﬁfce ;




i . ,@/
R A '.-..mmm-“ m,ﬂrhw:_»#a..m aaf aaﬂ“’”"'"""“ P T =t ot

} 2 ¢
Howver, ms slready stated In my previlcus reply that It
was a feot that during my leave pariod; le., botwsen Mnay,1390
to June 19590 vhich was tnken for oy daughter's Kartlege,

no substitute waa postad by the ndxiniatration. Although there

wna n Cyolone during Bay 1900 ond tha reol of slorae roon jene
tloh away, no .action wan taken for oove ring tha robf of 8%oresn
'_Rom till I'ruum'u .iar dut.y‘a Subsequently without completing
handing over of all m:é. muhnrinlé to my sucsessor le., D&i L ‘ i
BLA hnave been forcebly postad to UIN/DL/82A offlca on the [plen ’fgg
that 1 an consuming more time for hmding over, The fnot ilu that |&
sone of the P‘.*ny mnteri&.# like rn.i!.a, nm.:_- alaopﬂra. Cx[- ssings
lto., nru in \m‘b@r logged aren Iin Wegon Work &-mp C@:ﬁpoune‘.'
For Clesrcnce of these materinls at least three to four months |
time is required. During my atay in Divistonal Cgflea, scme of [
' thi-.ngtLr'irls ware imsued by DSK/LL/BLa in my _uba@nw. Ji

ﬁov. I cmme to understand sone of the P Y ny !antwi&fs

“’ke crogsings, tnd other 5’”"&‘/ ftings are traced waleh [W”’ B

- wrrhd under earth ot that tine. Mu'thar, 1 understnnd thiat

soue ot the ¥ Moy natorisls weve hrmded ovear excexpn by my|muccessor
Sri Hd.Imnu to his succossor Sri M.Prathaker Hno, Hence|[thene
are tm; evidenos thrt hénty Bnterials like rnilse, rlespe re etc

| vera burriéa under earth in Wagon Work Shop sompound witlch Ls nlwryn

covared under tushes in botwoen the 1ines,

A you are awnre that on amount of 55-1@30/* pey sonth

. ia being recovered thre&.lgh' my snlary from the last five years
whikh will be continued till my rotirement for ths game
shor tagae of m!_&t:arin".ﬁ m stook aheeta, Due to ihie, 1 hﬁ
been expariencing #ich tsijtméulty finnnold ly as weoll ns
nentally which 1s rosulting me in my dally routine 1ife in

deal ing thinga proparlys ' |
' . Cﬁﬂtﬁi% TS ’

.
A b s B L 1 s
T TR BT o L v,




. for moat of the itaaam nnd grrmt ne npotnor six momha L ixne

- me Lrom cmntmetiun orguniumtion during July 1993 *he t&

-@ne Shortage of mawrialn on the snme reasen of 2took ahaimts.

R O [ PR} . n . . .
————p A s .
- Bmrtm I B o bt

- )’& f"’

. R B
' F.tmhly, I pray the adeinistration to pesipond tha

prOpomnl of Iurmer mcmry sincs 1 have L.miah@d rennrke

to furniah the remarks fo¥ iJm Emlmm Ltame g 1% Gapwmia

S I

upon tne nmilnbu. ity o:t rwardn. -—*—'-‘-‘"‘.”“’""“'"

e b e

Vo e

NOIEs At present nn u:mum, nt iha.&icolw + Ra.3b6/~ {Totnl {An.1206/~

is belng recovared through sy walary (Coda Ho.d & 1) towards

e
—
—

I+ im underatood from Esr. W0ty Offloe tha‘ vhile relm"!in&'.

Dy .CH/CN/IZA hap not given full detnllz of pooovery particb.lmra
on LK .im‘,,- totnl asmount ﬁ: be recoverad, the cauount alrendy
regovered and the balence umount to be recovered and nled
the balunca number of fnatniments. Therefere Dy ,{.E/!:N/ﬁA is
reqmated to ndvige the full datnils to fAre DPO/BLA.

I}mnk!n@; ¥ Ou mr.

—— — e rn
[FReRT—

 Yours fmithfully,l
&'JJ..,»--—— - sz ,_,{ -

: i
{ X.BARAVAPUNRALG

Qopy tot

8¢, DPO/BZA X for kind inwmﬁm*i;g«'!huy npe
\ . re qiented nm; p affact Pecovery
\/t'n M/comrwm. §th1?£w§h as cavised by

‘ ¢l)/ sinoe the matber
. htxa beon Npr@smtﬁﬁ t0 esmpe tant

e AU ThERLLY .
“ BAGIC)IEA for Wind information, S |

- VQ | "v,.
2




[ by, *

N

ﬂ?\" ;
6 Sub ;- S V.Shaet No.. ASV/AOB/uAs/gomg1 dt,20~12-90. ¥

@

Lot - 5 |

SOULH bLNiHAL RATLWAY. . Ty
IFTEANRY]

o !";lel',' ;\1.[“}56[‘

Officé of the Dy,Chief Lngineer, ”&"%r ) ,“\,Ntli
Construe ion, Vijayawada. La»n \ —

5, e

X, aC/N. Con/535/DSV/KEP Dt ;Lj ,7_97 34k

\/Sri K. Basavapunngish, C h'\r\sw \D & N\ Cors Mwﬁ“"ﬁ)

Ex. HC/ST/WD T i
Now- OS/II/DRé/Works/BZA K e

e

Ret:- CA0/C/SC D.0,Lr,No, W.Con/48/VI/XI/VbloII ]
dated O7—5~'9f, ) |

*AkR : ) ' o B . )

CAO/C/SC' office v1de‘thelr ‘letter cited under reference
had already issued orders for effecting- recovery from your

Balary oommencing flom May, 1997o £
,‘Eventhouph you have heen given & number of chances to#
offer your clear cul remsrka for the cutstanding arock‘
gheeta, you have failed to do we and ultimstoly tho
competent authority Hus deocided to effect recovery., Now
you are submitiing some piecemenl remarks for the oute!
standing stock sheets whloh may not be consldered by this
. office, ainoce the pompetent aulhority hes elready deolded
1@ recovor the amount on weoount. of Lhm phortagen of nfouk
ahaet., , . |
. . —_— . t

maad g

Gonstructioff‘V13ay&wada.

Copy to CAO/C/SC for kind information. . i
Copy to Dy.COS/CN/SC for informationm,
o - i

' Dy,CE/CON/BLA,

r e | i




AT e
- Al
S

‘DRN 'ﬂ f}ffl(m *
Fersonne) hrﬁmﬁhi
i Joyawnda,

‘uﬁ. H/Y.48]/Vllfﬂhy#h¢4ﬁ. ) . . Dt. ﬂﬁ—'9970

- BUUTH CUHTRAL BeJLYWAY o

Uy e L il lBR A, S L | N
‘ : i

nuhl~ ..V dhegt nrge ainiﬂg to fri X, ﬁaaavn unnaiah H
Aﬁﬁﬁ%}? 8{ kre Fresently working ap Offdr,11/ ff
" : &

 defi= 1) Your office lotter Mo, B/4, dmn/535/KﬂP/ﬂT 5

dated! 5=1997, 2~ ‘
2) ﬂ&ﬁ/ﬁﬁ/ﬁﬁ le ‘bﬁﬂl‘ HQ. fu.?ﬂ/"h‘ﬂ at, ‘ . /|

hau*ﬁ" i

»1th reference to the abova eit@d lotier, 1% 1o to adviaL

that raeovaxy of &,Q 009[» pox month has been commenced ||

 Irom July 39? nv?méﬂ rom the aalary af drd X, b&mavaJ,
pﬂnﬂﬁiﬁh' ¥ /GRaII 3&&/9,3& .

o , f
. | This 1s. ;ar Jour information plﬁaﬂa, 5._5 L , h

ST . - IUA !r
) \}ﬂﬁ yﬂ}
{ "“r. nw/m.a

Vuopy ta Aﬁ/cH/B$A for 1nformnﬁimr . H
|

e Y Oy X, Bawawggnanaiah*uQEZQI4£lZQEV/WYO/3#& Lt
=)

1 3:.DAQ/355, : fﬁ.

Vo2 hf
|

N T T a e E ]
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IN THE CENTR&L HDHINI&TRATIUE TRIBUNAL ¢ HYDERABAD BENCH
AT HYDERABAD

4
DATE_. _OF laozn i...23-09-1397,

- e .. - e e Bl

\

{

|

\

|

\

|

|
Betwean .é
Basava Punnaiih

| ese Applicant
And |

1. The Gaqsral Nanagar.
sC Rlys. Rajil nilayan,
Seg’ bﬂdo

2, Chief Adminiatratiue officer (Cons),
sC Rlya. Sec‘bad.,

3. ny.Chiéf Engineer (Cons),
Vi jayavada.

4, Sr.Divisional Personnsl
Officar. ORM, Vijayauwada,
Krishna Bistrict.

| see Re Spﬂﬂd.ﬁts

Counsel for the ﬁppliiant Shei K.K.Chakravarthy

Counsel for the Respondents : Shri D.F.Paul, SC for Rlys

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
~ (Order per Hon'ble Shri R.Rangarsjan, Member (A) ).




e R S

(Order per Hon'ble Shri R.Rangarajan, Member (A) Yo
\ ’ e
” Heard Sri K.K.Chakravarthy, counssl far the spplicant and

Sri Phelguna Rae for Sri D.F.Paul, standing counsel for the respon-

dents, i ‘

2 The aﬁplicant worked as Head Clerk at Uorkshop, Rayepadu since
1986 onuardal Later he £uined the office of the Divisional Engineer,
Dubling Divialun. Uijaya@ada on 23-1-91, He was posted to tﬁo Storas
Section, 'Haiis now presently purking as OffPice Survoyér Gr.il,
Vijayweda under ORM(U), éazauaﬂa.ﬂy latter No.B/W/Con/535/B.B.P/ST
dt.13-$-97 (&age-18 to the DA} recovery under two headings vas sought
to be recovafad émounting to over E.d.UD.OGBI-a It was alao‘ordaréd
that the recgvery may be‘commeneed in thalﬁonth of May, 1997-33 per
rules in foréo. The above letter vas issued by the Dy.Chisf Engineer

(Conséruction), Vijayawada. By letter No.B/W 349/IV/Clerks/Staff

dt,27-5-97 (Page=19 to the OA) the sbove letter dt.13-5-97 was sent

to the app;fcant and he was asked to submit his detpiled remarks
without any further delay. ?ut it wes alresdy ordsred to be ll;
recovered uikhout vaiting for the detailed remarks from the sepplicent,
Be that as H may, it is stated by the spplicant that he haékgiven

B :
his remarks{fo Raspondent No.3 on 616;97 and previously on 21-12-36.

] . -
It is also {tated that he has submitted representations om 12-8-96
and 26-12-95 (pages 12 and 15 to the DA), But it is stated xhaz by

the counss! for the applicant that no cognisense was taken on the

remarks submitted by him by the above said lettery.

0003.




\ avl/‘ (—D~Q(

- 3 =

3. Thls DA ia Piled for a decleration a?Llha action of the Rea-"ky

Pandant No.2 in urderzng\racsvory of Rse2,34 763/- end Bsel ,?5 745/- -
by order dt.22—8-97~(pagc-25 to the 03) Qa illegal, arbitrs:y and -

against rula? and for a consequential direction to the ieapohdadts

Aot to offac# the recovery of the amount tlll the matter is anqplred

into by a Departmental quuiry and reéponsibllliy is_flxad;‘

4, The réprésentatinha of the applicant referred to qbov@ are

| ) L - .
. still pending. Responddht No+3 should dispose of ths reprea@ntatlons

1

before raaerting to any recovery from the applldant. In uieb of the

above, following direction ls’glﬁan H

Respandent No.3 is directed to dieposs af ths repress%-

tations referred to abo've expsdotiousl}. Till such tima-

the appllcant is givan @ reply for the n ropresentations,

the rLcovary orderad by the impugned order No,B/P.483/

UII/Pyysﬁaat dt.22.8,97 (page=25 to the OA) is suspended,
! .

Se . The OLA.\ia ordand eccordingly at the admission stags itself,

No order as to costs,

(R RHNGARAJAN)
Member (A)

Datod 2 rd Sngtember, 1997,
chtatad in Open Court,




0‘04:-0

Copy to: /

; [ .
1. The Gensral Mapager, South Central Railuay,
Railnilayam,secunddrabad.

2, Chief Administrative OffPicer, (Cons), : N
South Central Railuway, Sscunderabad. . 1

3. Oy.Cfief Engineer,(Cons), Vijayauvada.

4, Senior Divisional Personnel Officer, DRM,
Vijayauvada, Kiishna District,

\\J&(/Une copy to Hr.K.K.Chakrauarthy,Adchate,CAT,Hyderabaf.
6. One copy to Mr.D.F.Paul,Addl.CGSC,CAT,Hyderabad,

7. One copy to D.R(A),CAT,Hyderabad.

8. One duplicate copye.

YLKR

PRI

|
-
4




TYPED gy : CHECKED BY
COMDLRZE =y § ABRROVED BY ¥

IN THE ConTasL AJMINISTRATIVE TRIBUNAL & |
- ' HYDZRA 31D I

THZ HON'DLT SHRT RORANGARAJAN & M(A)

AND
THE HON' BUT~SHR ] B.5.0A1 PESRIESHUAR

M (3

s 209 fa

ORODER/JUDCHME NT

————

M.A/RAJC.A WD,

0.4 .NO, /21{557-’9-

Admitted and Interim Directions
Iszukd,

411 ouad

Disposed of with Directions

Dismixsed os Withdrawn
Jizmisskd For Oefault
Orderad/R

No order as\to costs,

jectad

YLKR I1 Court

e mﬁaf%afﬁ:m

Central Administ §ye Tribunal
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